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ORDER 
 
PER SATBEER SINGH GODARA, JM 
  

 This assessee’s appeal for assessment year 2016-17, arises 

against the Commissioner of Income Tax (Appeals)/National 

Faceless Appeal Centre [in short, the “CIT(A)/NFAC”], Delhi’s DIN 

and order no. ITBA/NFAC/S/250/2024-25/1070305275(1), dated 

13.11.2024, involving proceedings under section 271(1)(b) of the 

Income-tax Act, 1961 (hereinafter referred to as ‘the Act’). 

2. It emerges during the course of hearing that both the learned 

lower authorities have levied section 271(1)(b) penalty of 
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Rs.30,000/- in the assessee’s hands for having not complied with 

the corresponding section 142(1) notices issued on 21st and 14th 

October, 2023 and 1st January, 2024; respectively.  

3. We have given our thoughtful consideration to the assessee’s 

and Revenue’s vehement rival submissions against and in support 

of the impugned penalty. We are of the considered view that given 

the fact that it was an instance of newly introduced system of 

faceless hearing, possibility of some communication gaps between 

the assessee and his counsel/auditor could not be altogether ruled 

out for various reasons. We thus conclude that the impugned 

section 271(1)(b) penalty of Rs.30,000/- is not sustainable in law 

which stands deleted. Ordered accordingly.  

4. This assessee’s appeal is allowed in above terms.  

Order pronounced in the open court on 21st March, 2025 

 Sd/- Sd/- 
(M. BALAGANESH)  (SATBEER SINGH GODARA) 

ACCOUNTANT MEMBER  JUDICIAL MEMBER 
 

Dated: 21st March, 2025. 
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